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THE DEPUTY CHAIRMAN. O.K. 1

programmes have been taken up for the welfare accept association of all of you.

of Scheduled Castes and Scheduled Tribes. In
all the three successive Plans i.e. the Sixth, the
Seventh and the Eighth, the Planning
Commission had fixed up the guidelines that
funds should be allocated in proportion to the
population of the Scheduled Castes and
Scheduled Trib«s. And those amounts should
be earmarked and spent separately for the
welfare of the people of these classes.

Madam, the ground realities are totally
different. In all these Plans, even in the Eighth
Plan, not even 50 per cent of the funds have
been allocated for the welfare of the people
belonging to these sections under the Special
Component and Tribal Sub-Plans. Whatever is
allocated, not even 50 per cent is spent. On one
side there is a hue and. cry on how much
money is to be spent on these people and for

how long. People are questioning this. On the

other side, not even 50 per cent of the funds
which have been allocated are being spent.
There is no monitoring on the expenditure of
the funds. Even the Planning process requires
an active participation of the people of these
sections. So, I urge upon the Government to
see that the people's representatives from
amongst these sections, who have suffered real
poverty and untouchability and who have
known the difficulties of these people, should
be represented. Madam, yesterday in a meeting
of the MPs of the Scheduled Castes, hon.
Prime Minister was positive for this demand
and he has said that the Government is thinking
on these lines. So, I urge upon the Government
to see that before the Ninth Plan is finalised, a
man representing the Scheduled Castes and
Scheduled Tribes people is inducted into the
Planning Commission.

THE DEPUTY CHAIRMAN:
problem. Somebody, who has
appointment, wants to speak.

SHRI GOVINDRAM MIRI: Madam, 1 want
to associate myself. (Interruptions)

1 have a
got an

st fcon fivh: & 8 o oOew @ Y
A T TR A W RRE WY
rEw, 3 TN WA H YOR W 8w i

THE DEPUTY CHAIRMAN: I have put
your name also in association.

sh nfezaa fol: 2o gy @ & T
A g8 A S
THE DEPUTY CHAIRMAN: Somebody

has to go. Mr. Wasim Ahmed wants to

speak first, because he has to go
SO e J W

business at one o'clock.
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THE DEPUTY CHAIRMAN: No,
No. If you say that law and order is a State
subject, then none of you can open your
mouth in this House. (Interruptions) This
matter has been reported in the newspapers.
So, let him raise it. What is there? We raise
so many issues which arc controversial. It
is all right. The Chairman has permitted
him. Let him finish, first. (Interruptions)
Let him finish.

SHRI MD. SALIM (West Bengal):
Madam, it is a question of the freedom of
speech. (Interruptions)
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Please sit down. (Interruptions) Mr.
Nirupam, please take your seat. (Inter-
ruptions) Mr. Nirupam, please take your
scat. (Interruptions) You just sit down.
(Interruptions) Let me tell him the proce-
dure. The hon. Chairman has permitted him.
Okay. He has a right to speak. Many
Members make their viewpoints in this
House. It is quite natural that some of the
hon. Members may not like it. But the
Parliamentary Democracy means that you
should have tolerance. Whatever you say,
somebody from this side of the House or that
side of the House may not like it. But that is
a different matter. But then you should have
tolerance. (Interruptions) Just one second,
please. It is not for you to decide as to what
is right and what is wrong.

It is for him to say what he wants to say. If
you want to say something, you take
permission and say. Let the people decide
what is right and what is wrong. Let the
Members decide what is right and what is
wrong. The House has divergent opinions.
There are Members of Parliament belonging
to different political parties. If you are not
allowing the Members to speak in the
House, where are they going to speak? On
the streets? Let them speak. It is much
better. (Interruptions)...

st o frem: R 0§ waa fik
@ 5 R W s # .. (TAGA)
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A wen R (P . S it e
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w fime .. (EEaA)
THE DEPUTY CHAIRMAN: Order,
please. Just one minute. (Interruptions)...
Just one minute. (Interruptions)... Just one
minute. (Interruptions)...
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THE DEPUTY CHAIRMAN: Just one
minute. (Interruptions)... Please sit down.
(Interruptions)... Please sit  down.
(Interruptions)... Please take your seat.
(Interruptions)... Just one minute. (Inter-
ruptions)... 1 said, "Please sit down." Please
take your seat. (Interruptions)... Please take
your seat. (Interruptions)... Please take your
seat. (Interruptions)...! request you to take
your seat. This is how democracy works in
this country. This is how the Parliament
works. You may not agree with this
democracy. But you have taken an oath to
be a Member of this House. So, you have to
function according to your own oath. He is
talking about a newspaper. Everyday
Members talk about the reports in
newspapers. Nobody gets so agitated. Why
should you get so agitated? Let him make
his point. If you want to raise a point, you
have your right to raise a point. There is no
point in fighting oyer it.
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THE DEPUTY CHAIRMAN: Okay. If he

".doesn't need anybody's protection, don't

offer your free protection to him.

.(Interruptions)... All right 1 will protect

everybody. (Interruptions)...
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SHRI MD. SALIM: Why is he objecting
to it? (Interruptions)...

THE DEPUTY CHAIRMAN: Please sit
down. (Interruptions)... Please sit down.
(Interruptions)...

SHRI NILOTPAL BASU: What is this.
Madam? (Interruptions)...

THE DEPUTY CHAIRMAN: If he
doesn't want your protection, don't give it to
him. You speak whatever you want to
speak. All right. Don't interrupt him.
(Interruptions)...

SHRIMATI KAMLA SINHA: He has
said something very objectionable, Madam.
He has said that papers like MAHANAGAR
should be wiped out. (Interruptions)...

SHRI NILOTPAL BASU: What is this.
Madam? (Interruptions)...

MR 3 IR AR A sm
¥on, .. (wrmaw)

SHRI NILOTPAL BASU: There is the
Leader of the Opposition. (Interruptions)...

THE DEPUTY "CHAIRMAN: I will
look into the records and see whether there
is anything objectionable. (Interruptions)...
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Mr. Jibon Roy,
you. (Interruptions).

st Ty foream: & 72 Y@ e § Fr
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THE DEPUTY CHAIRMAN: I have not
allowed you to speak.

souamefy: s ) owhw ad &

Please A gl‘l%‘r'ysit down.
(Interruptions). 3™

i wm frem @ o
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THE DEPUTY CHAIRMAN: What has
Shri Kanshi Ram got to do with this?
(Interruptions). Please sit down. (Inter-
ruptions). Please don't disturb. Shri Kanshi
Ram is an hon. Member of the other House.
I have ...(Interruptions). Please keep quiet. |
don't want anybody to interrupt. I want him
to know the rule. He is a new Member.
Perhaps, he docs not know the rules. I will
let you know the rule. Shri Kanshi Ram is an
hon. Member of the other House. Please
don't take his name in any respect. Don't
bring other things. What you wanted to
speak, that is also not brought on the record.
The Chairman gave him permission. That is
why he is allowed to speak. You cannot
object to the Chairman's permission. You
please sit down peacefully and listen to him.

I have not allowed

He never said anything which is
objectionable. He is speaking about
'Mahanagar' which is a registered

newspaper. He is talking about the news-
paper. Let him speak and finish.

st wdim smgae: dew ¥ W@ am Tefae
9 TR @ & W B wE e da R
R yfon 9% P dwd R W fom B
Tt mEm RGP
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SHRI VAYALAR RAVI (Kerala):

Madam, I beg to move a resolution
...(Interruptions).

THE DEPUTY CHAIRMAN: Please sit
down. (Interruptions).
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SHRI GURUDAS DAS GUPTA (West
Bengal): This is too much. (Interruptions).

THE DEPUTY CHAIRMAN: Please sit
down. (Interruptions). You arc not the, first
Shiv Sena Member in this House. 1 must
remind you. There have been other:
Members also. Nobody ever behaved like
this. I am not losing my temper. 1 am not
using my power which the Constitution
gives me, which you all have given me. I am
using my utmost patience to tell you to
please sit down and don't interrupt. How
many times should I say it? You tell me. I
will repeat it that many times. please don't
interrrupt.
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THE DEPUTY CHAIRMAN: No
more association. I am not allowing.

If you
what to say something, take my permission
and say it peacefully. You are a Member of
this House and you have a
right to speak.
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THE DEPUTY CHAIRMAN: That is
exactly what I am saying. To decide
whether a newspaper should be permitted or
should not be permitted, we have a
procedure in this country. If a newspaper
makes a wrong statement, you have a
lawyer who is a Member of your party and
he will support you and me too. There is a

procedure laid down for it. You do not have
to fight the editor. 3T
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